IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERAGAD
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1. P.Suri Babu
2. V.Sreenivasa Rao
3. P.Gancadhar
4., K.Vesrubhatu
5. R.Appa Rao
6. A.Dayasagar
7. Ch.Surya Chandra Rao
8. P.Bhavani
. Rpplicants
Vs.

1« Chief General Mansger, Telecom,
Hydsrabed-S00 001,

2. Director (Telesgraph Traffic),

3. Senior Superintendent (Telegreph Traffic),
Visakhapatnam Jivisiaon, Visakhapatnam~20,

.+ HRespondents

Counsel for the Applicant i M/s M.f.Chandramouli
K.Janardhana Rao

Counsel for the Respondents :  Shri V.Bhimanna, Addl.CGIC

CORANM:

THE HON'S8LE SHRI A.Y.HARIDASAN : MEMBER  (3)

THE HCN'BLE SHRI A.B.GORTHI : MEMBER (A)
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DA 226/93. bDt, of arder:1a-1-9§.
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0A 226/93. Dt, of Order:igki-g0s5, . 3
[

(Order passed by Hon'ble Shri A.B.Gorthi, |
Member (A) ).

The applicants are the part time casual uorkérs who worked
. i :
in the variocus offices under the control of the SrJ?uperintenr.E

Y‘l ‘

dent (Telegraph Traffic), Visakhapatnam Jivisian. Wheir claim »

.\ L ]

in this Original Application is for a direction to Uhe Res- t
| |

pondents to continue them as part-tims casual uorkeﬂs and to y

!

A

consider their cases for grant of temporary status and sub- |
i |

: !
sequent regularisation, Similarly situatsd employeé§ approached
[ ’

this Bench of the Tribunal in 0As 912/92 and 961/92J1uhich |

| i

!
was decided by a full bench of the Tribunal vide ordr H[

|1 e

[ —

'dt.7;6-93. The Respondents preferred Special Leave i%titinn ,
before the Suprems Court against the said order and t%ere is

. |
an order of stay issued by the Supreme Court suspendﬂng opera-

tion of g+ order dt,7-6=93,

2. Heard learned counsael for both the parties. Inl
|

circumstances of the case, counsel for both the partié

the

s gtated

|
that the Original Application may be disposed of uith'% direc-
|

tion to the Respondents to give thgbenefit, if an 0F|Lhe
g Y, k

Supreme lourt Judgment to the applicants herein also, !Shri
|

M.2.Chandramouli, learned counsel for the applicant sthtes

Bench of the W
that similar direction was given by this/Tribunal in Ok 1031/91,
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3. In view of the aForestate%,D A. is disposed PP with
N |

of the sumeme court in the aforestated special leaue petltlon,

the baenefit of the such judgment shall be g&&ea to the

applicants herein also.

4, The Original Application is ordersd accordingly, No .

order as to costs.

(A.B.GORTAI) (A.V.HARIDASAN)

Member (A) Member (3J) | i' *

ﬁ%&ﬂlf’4ﬂf

]
Dt, 18th January, 1995,  Deputy R’Plstr‘r(J) I
Oictated in Open Court, :

—

Copy to:- 1

. Chief Gensral Managsr, Telecom, Hyderabad-001.

2, Diractor(Telegraph Traffic), A.P,, Tale com, Hydé1.

3. Senior Superintendent (Talegraph Traffic), Visakhapatnam
ODivision, Visekhapatnam-20. k

4. One copy to Sri. M,P.Chandramouli, advocate, CAT, Hyd. F

6., One copy to Sri. V.Bhimanna, Addl. CGSC, CAT, Hyd.
6. One copy to Library, CAT, Hyd.

7. One spare copy. S |

Rsm/-




ii ,jjxiijé:}iﬁitﬁlr—»

COMPARED BY

; TYPED BY
APPROVED BY

CHECKED BY

IN THE CENTRAL ADMINIZTRATIVE TRISUNAY
HYDERABAD BENCH
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| .
THE HON'BLE MR,ALV.HARIDASAN : MEMBER

AND

THE HON'BLE MR.A.B.G0RTHI  : MEMIZR[A)

|
-

DATED : ]9_\)!43"

1 OROERAJUDGEMENT , " . S

I . maﬂlﬁop[[:-p.”ﬁ"r-

236043

t ‘ .
' : 0.A.NET,

Ndmitted and Interim directions
: issUed
| _ : hllawed
: /,/ jlsposed of with Directions
El missed
'Dls issed as withdrawn

i ' r - Dismissed for Default,
;X@ed/Urdered

Rejk )

i o ;
' -+ _~"No crder as to costs.
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